
TO BE PUBLISHED IN PART II SECTION 3(ii) Of THE GAZETTE Of INDIA 
GOVERNI"ENT Of INDIA 
MINISTRY Of fiNANCE 

(DEPARTMENT OF REVENUE) 
••• NEW Q(LHI:THE 20TH JUNE 1980. 

NOT IF1Cf\T ION 

)- . , . INCOME TAX . . 

No. ~492 (f_.No.398/21/80- ITCC): In pur sua nee of sub-clause (iii) of claiJse 
( 44) of section 2 of the Income-tax Act, 1961 Q 43 of 1961), and in 
supeesession of Notification of the Government of India in the 
Department of Revenue No.2351(F.No.404/140/77-ITCC) dated 1?.6.t978 
the Central Government, hereby authorises Shri Naf-laKHAN, being a 
gazetted Officer of the Central Government, to e·xercise the powers 
of a tax Recovery Officer under the said Act. 

2• This Notification shall col11:3 into force with· effect from the 
date Shri r~.A.KH,AN taktJS over charge as Tax Recovery Officer. 

·The Manager 
Government of lrtt ia Press 

.~ayapuri1 New Delhi 

Sd/- · 
(H.Venkataraman ) 

DEPUTY SECRETARY TO THE GOVERNMENT Of INDIA. 

Copy forwarded to:-l.._ All Directors of lnsl?ection including DI(O&MS), New Delhi 
2.· The DirectorL IRS(DT),staff Collags, Nagpur 
3. The Cdt AG of J.odia, New Delhi · 
4. The Accountant General, Madhya Pradesh, Bhopal 
5. The Chi a f Se.Jcreta ry, Government of Mc:ldhya Prada sh Bhopal 
6. The Joint ~cretary & Legal Adviser, Ministry of Law, New Delhi 
7. The Commissioner of Income•tax1 Madhya Pradesh I &II, Bhopal 
a • .The lAC Inspection Division,CBuT,Vikas Bhawan,New Delhi 
9. Central ~ll•DI(RS&P),New Oelhi(2 copies) for issue and distribution 

10. Guard rile . Sd/-
( He Venkataraman) 

DEPUTY SECRET'IiRY TQ THE GOVERNf•'£NT OF INDIA 

AUTHORISED fOR ISSUE 
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- --. -, __ . s ~ ~ 
(P .N.VERMA) 

A SSTT' DIRECTOR Of IN~ECT ION{RS&P) 

~r/28.6.80 
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